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merits of the case departmental proceedings 
may be drawn asainst the officen concerned. 
Thereafter, after giving them an opportunity 
to state their side of the case, each case 
is decided on merit~. 
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UNACCOUNTED MO,,"EY 

78. SHRI VISHWA NATH PANDEY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the account of unaccounted money 
so far unearthed both in kind and cash 
since 1967: 

(b) the number of cases launched and the 
convictions given so far since January, 
1967: and 

(c) the number of the people involved 
therein? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) The total amount 
of unaccounted money seized both in kind 
and cash as a result of searches conducted 
during the period 1·)·1967 to 30-9·)968 
amounts to Rs. 1,22.65,51 I. 

(b) During the aforesaid period. prose· 
cutions have been launched in 18 cases 
under the Income·tax Act and in 5 cases 
for offences punishable under the Indian 
Penal Code. During the said period convic· 
tion was secured in one cllse. 

(c) During the aforesaid period searches 
were carried out in 201 cases. The number 
of persons involved in respect of whom 
prosecution has been launched is 36. 

FOREION EXCHANOE VIOLATION CASES 

79. SHRI VISWA NATH PANDEY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is Il fact that some cases of 
foreign exchange violations have come to 
light during the last five months; and 




